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CENI'RAL ADMINISTRATIVE TRIBUl'AL 
A LrA HI\ Br.. D BENCH 

A LrAHA&\.D 

Open Court - ---

Origina l Application No. 1445 of 1997 -

Allahabad this the 16th day of JUly. 2001 

Hon'ble Mr. s .K.I. Naqvi. Member (J) 

Na~endra Nath Verma( N.N. 

resident of s-28/ 40 , Si ta 

~iila Varanasi • 

Ve rma) s on of Late Sri 

Ram Colony. Taktakpur. 

Applicant 

B;( Advocate Shri V .K. Srivastava 

Versus 

1. Union of India through 1 ts General Manager. 

N:>rthern Rail way. Baroda House. New Delhi. 

2. Divisional RailMMa nager. NOrthern Rail\-2Y• 

Hazara tganj. IJ'Uckoow. 

3. Senior Divisional Accounts Officer. NOrthern 

Railway. Luckoow. 
Respondents 

By Advocate shri Prashant Mathur. 

0 R D E R ( oral ) - - - -
~Y Hon' bl.e Mr.s.K.I. Naqvi. Member (J) 

lfhe pension of the applicant has been 

fixed at ~.1287/- as per c.A.-2 dated 17.09.96, 

but the applica nt claims that it should be Rs.1375/-

and he be provided with arrears. further revised 

pension and adjusted commutation value. The respon­

denets clai~ tha t this amount of pension has been 

fixed takir¥J Rs.2750/- as last pa y drawn by the app-

lica nt, but the re is nothing on record to show as 
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to how they arr-ived at ~.1287/-. as the actual 

amount of pension. In his representa tion dated 

10.0l.1997(annexure-4). the applicant has given 

the details t o compute his pension and his claim 

for fixation of his pension at ~.1375/- instead 

of ~.1287 /-. This representation is still pending 

and has also not even been covered in detail in 

the GIC>Unter reply. Therefore• the o .A • is decided 

\vi th the direction that the pending representation 

of the a pplica nt dated 10.01.1997. copy of which has 

been annexed as annexure-4 t.o the O .A •• be decided 

by the competent authority within six weeks from 

the date of communication of this order and to pass 

deta iled. reasoned and speaking order with s pecific 

referenc e to the last pay drawn by the applicant 

arxl furmula under vhich the pen s ion of the a pplicant 

has been oo~utedc.ci.fld h1ie> entitlements"; In case the 

applicant is found e ntitled to further benefits. 

sarre be provided to him within tw::> m:>nths thereafte r. 

Member ( J) 

JM .M. I 
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